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hon. Minister must have some alternative
arrangements in his mind.

SHRI KRISHNA H A LD ER:
authorised me to put the question.

DR. K. L. RAO : The amount of water
allowed for Nepal, as I said, is about 200 cusecs
more. 200 cusecs in 30,000 cusecs that will be
allowed in the Indian canal is hardly anything,
it docs not have any impact.

MR. SPEAKER : When we comesto the sc
cond round ; not earlier. T hat is the rule. If
we finish the list, then in the sccond round, the
hon. Members who have been authorised have
a chance to ask thc question
I hope wc will
finish one round.
Next question.

SHRI BISHWANATH ROY : May I know
whether the supply of water to Nepal has cau
sed in any way insufficient y of water supply to
the eastern and western (anals ?
DR, K. L. RAO : 1 do not e\pcct that. A>
I said just now, the amount of water that could
be supplied in thc kharii period in the eastern
Gandak canal is 30,000 lo 31,000 cusecs and
that in the Nepal canal is 1,000 cusecs.
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SHRI D. N. TIWARY : May I know, with
all the changes in thc alignment and the
estimates of this Gandak project which was the
best project iu India, how long it will take for
the Government to give water to the western
canal, that is, from TTttar Pradesh'to Bihar, and
when is the worL going to be completed ?
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SHRI D. N. TIWARY : Sir, we are conceined very much with thc Gandak canal. Only
one supplementary has been put
MR. SPEAKER : There have been three of
them already.
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(Interruption)
MR. SPEAKER : Next question.
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DR. K. L. RAO : The hon. Member has
mentioned about the western canal. It is quite
correct that the western canal is better; I
think it ha# a better chance of being utilised.
But I am very sorry to say that in the Gandak
canal, in spite of our calling it is the best project
and so on, the utilisation on the eastern side is
very bad, so far. But on the western side, I am
sure it will be much better, in some of the
districts in particular, I expect that the work
on the Saran canal will be completed, except
its link-up with the Uttar Pradesh side, UP
portion. I expect this work to be done in two
years.

srarf

MR* SPEAKER ; Mr. Samar Guha will be
called in the sccond round.
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SHRI GHANSHYAM OZA : I his question
relates to ordinary bricks ; not fire bricks. The
question relates to the bricks which we use as
building material, and the reply also relates to
that. It is true that certain sectors are experi
encing some difficulty about coal. We arc
looking into it and trying to see lhat it is
solved.
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SHRI GHANSHYAM OZA: The price is
not controlled under any legislation ; because
it is a State subject. It is for the States to make
any enactment if they so rlioose to. The Centre
has nothing to do with it.

T H E MINISTER OF STATE IN THE
M INISTRY OF LAW AND JUSTICE (SHRI
NITIRAJ SINGH CHAUDHARY) : (a) and
(d). A statement giving the requisite informa
tion is laid on the Table of the House.
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(b> and (c). There is no proposal either
from the Government of Tamil Nadu or from
the Government of Kerala for the establishment
of a Bench of the High Court at a place other
than the principal seat of the High Court.

SHRI GHANSHYAM OZA : He may di aw
the attention of the Punjab Government to this
aspect. As 1 said, the pike has. lisen from
Rs. 6 to Rs. 10, according to our information.
It is not a subject with which the Centre is
directly conccrncd. We will pass on this infor
mation to the State Government.
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Setting up of Benches of High Courts outside Headquarters
*946. SHRI BAI.ATHANDAYUT1IAM :
Will the Minister of LAW AND JUSTICE be
pleased to state :
(a) which of the High Gout is in India have
established Bene hes at places other than the
Headquarter of such High Courts ;
(b) whether Governments of Tamil Nadu
and Kerala have been pressing for permission
to establish a Bench at Madurai and Trivand
rum respectively ;
(c) if so, the action taken on their requests;
and
(d) the principle involved in permitting
certain High Courts alone in setting up Ben
ches outside headquarters ?

Statement
(i)
rI he following High Courts have Ben
ches at places othci than the principal seat of
the High Court :-

Name oj High
Court

Piincipal
Seal

Benches

1. Allahabad High
Court

Allahabad

Lucknow

2. Madhya Pradesh
High Court

Jabalpur

Gwalior
and
Indore

3.

Bombay High
Court

Bombay

Nagpur.

(d)
Formerly there was a Chief Court of
Oudh at Lucknow serving the Oudh region of
U ttar Pradesh and the High Court of Allaha
bad serving the rest of the Province.
By the United Provinces High Court (Amalga
mation) Order, 1948, the High Court in
Allahabad and the Chief Court in Oudh in
Lucknow were amalgamated into a single High
Court by the name of the High Court of Judi
cature at Allahabad. It was found necessary
for the administration of justice to have a
Bench at Lucknow to exercise jurisdiction in
rcspect of cases arising in such areas in Oudh
as the Chief Justice of the High Court may
direct. Accordingly, the Lucknow Bench was
set up in 1948.
Previously there was a High Court at Nag
pur. After re-organisation of States when this
area became part of the State of Maharashtra
with Headquarters at Bombay, it was decided
to continue one Hi&h Court tor the whole State
with its principal seat at Bombay and a Bench

